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THE JAMMU AND KASHMm SHRI MATA VAISHNOJEVI 
SHRINE ACT, 1988 

(Act No. XM at 1988) I 

Received the assent of Ohe Governor on 31st, August, 1988 and 
is hereby published f o ~  general information :- 

An Act to provide for the batter manage ent, adminiadration 
and governance of Shri Mata Vaishno Devi Shrine and its endowments 
including the l a d s  and buildings attached, or appurtenant, to the 
S k e ,  beginning from Katra up to  the holy cave and the adjoining 
hillocks currently under the management of the Dharmanth Trust. 

Be it emacted by the Jammu and Kashmir St& Legislature in the 
Thirty-ninth Year of the Republic of India as follows ;-- 

I. Short title and commencement.--(I) This Aot may be called 
the Jammu and Kashrnir Shri Mata Vaishno Devi Shrine Act, 1988. 

8 

(2) It shall be deemed to have come into force with effect brom 
3@8-1986. r 

I 
2. Act to over-ride other laws.-This Act shall have effeot, not- 

withstanding anything to the 00ntm-y contained im any law or in any 
echeme of management, decree, custom, w g e  or instrument. 

3. Detidtions.-In this Aat, unless the context uthorwise 
requires,- 

(a) "Board" m- the Shri Mata Vairhno' Devi Shrine Board 
constituted undetr this A d  ; 

I 
(b) "Endowment" means all propedy, moveable or immovable, 

belonging to, or given or endowed for the maintenance, improvement, 
additions to, or worship in the Shine or for the performance of any 
service or charity connected thaxwlth and includes the idols installed 
therein, the premises of the Shrine and gifts of property made to any 
one wtihin the pfkcinets of the Shrine and lands and buildings attached 
or appurtenant thereto, beginning from Kdra up to the holy cave 
and the adioining hillocks currently under tthe mnagement of the 
Dharmarth Trust or property belonging to Baridar or Baridm Associa- 
tion within the area specified in the preamble of this Aot ; 
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(c) "!&he Fund" meam the endowment and includes all sump 
received by oo. on behalf of, or for the time being held for the benefit 
of the Shrine, and also includes all the endowments which have been 
or may $&ex be made for the benefit of the Shrine or any other 
deity thereof in the nsune of m y  parson, or for @he condencc ,  oam- 
fort or benefit of the pilgrims thereto, as well as offerings made ,to 
any of the deities comprised in tihe Shine ; 

(d) 'The Shrine" mtans the Shrine of Shri Mata Vaishno Devi 
Shrine a d  includes the Shine, holy cave and a e r  temples within 
pre* specified m the preamble of this Act ; 

(4) " M b c d "  means prescribed by byalaws madc undtr this 
Act, 

" 

4. Vesting of !Shine Fund.-The ownersihjp of the Shrine Fund 
shall, from the oommcncament of this Ad, vest in the Board and the 
Board shall be entitled to its pomash, adminWrion and use for 
the purposes of this Ad. 

5. The Board.--(l) The addn&atbn, management end' gov- 
amanoc of Shri Mata Vahho !Wine, and we Shtine Fund shall vast 
in a B d  comprising a Chairman and not more than ten membors. 
The composition of the Board ~hgtl be as follows :- 

(a The Governor of ,the State of Jammu and Kashmir shall be 
the ex-ofRcio Chairman d the Boaad, and if the Governor be not a 
Hindu, then he may nominate an eminent person pmfasbg Hindu 
re l ion  and qualified to be ti member ; 

(b) Nine parsans &to be n o m i n d  by the Govegaof of Jammu 
and Kashmir in the fobwing manner :- 

(i) Two persons who, in the opinion of the Governor, have dis- 
tinguished themselves in the service of Hindu religion of 
culture ; 

(5) Two women, who in the o p e  of lthe Owentar, bvt die 
tinguished themselves in the service of Hindu religion, or cul- 
ture or sacid work, especially ih rtgard to advancement of 
women ; 

1 I 

(iii) ~ h r e e  pcrrws, imt of persons who h&c distinpuish~d them- 
selves in administration, legal a!?&$ or 6lnancial mattas : 

d 
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(iv) Two eminent Hindus of the State of J m u  and K s h m k  : 

Provided that during the period not exceeding three months from 
the commencement of this Aat, the Governor shall act as and exercisa 
all the powers of the B w d  under this Act. 

(2) A person shall not be eligible for being nominated as a mem- 
ber, or for being a member of the Board if he suffers or incurs any 
of the disqwiificabbns specified in section 8. , 

6. Incorporation.-The Board shall be a body mrpomtt and shall 
have perpetual successwn and a common ssal and may by the said 
m e  sue and be sued. I 

7. Term of office of the members -The members of $he Board 
other than the Chairman, shall, subject to the provisihs of section 8 
and 9, hold office for a term of three years from the date d their 
nomination under seotion 5. 

8. DisquallAeations for membership of Board.-A person shall be 
disqualified for being appointed, as a member of the Board,- 

(a) if such person is not a Hindu ; I 
(b) if he is of unsound mind and $tan& so declared by a com- 

petent court or  if he is a daaf mute, or is suffekg from contagious 
leprosy or any virulent contagious disease ; 

(c) if he is an undischai-ged iqsolvent ; 

(d) if he is appearing as a legal practitioner ainst the Board ; 

(e) if he is sentenced by a criminal court for an offence holv-  
ing m m l  turpitude, such sentence not having been reversed ; 

(0 if in the opinion of (the Governor he has acted against 2he 
interests of the Shrine ; 

8 

(g) if he. is an office-holder or servant attached to the Baard, 
pr~vided that nothing in this clause shall anplv to the Chief Executive 
Officer of the B m d  ; 

(h) if he has been guitty d corazlption or  misconduct in the 
adrninistrabion of the Shrine ; .. 
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(i) if he is addicted to intoxicating liquors or drugs. I 
9. Dissolution and supersession of the Board.41) If in the opinion 

of the Govemor, the Board is not competent to perform, or persistent- 
ly  makes default in performing the duties imposed on it under this 
Ad or exceeds or abuses its powers, the Governor may after due en- 
quiry and after giving the Board reasonable opportunity of being 
heard, by mder dissolve or s u p d e  &e Board and recanstitute an- 
&her Board in accordmce with this Act. 

* 
(2) Where a Board is dissolved or superseded under this section, 

the Governor s h d  aasume all the powers and perform all the func- 
tions and exercise a l l  the powers of the Board for a period not exceed- 
m g  three months or until the pmstitution of andher Board which- 
over is earlier. 

10. Filling of vacancies.+@ Casual vacancies in the office of 
the Board shall be filled in the same way as provided in sectoh 5. 

(2) The term of a member nominated to fill a casual vacancy shall 
expire on the day on1 which the term of the member in whose vauancy 
the appointment has been made would have expired. '. . 

(3) Nothing done by ,the Board shall be invalid by reason only 
of then being s casual vacancy. 

I 
b 11. Resignation.-Any member may resign his office as member 

by giving notice in writing to the Chief Executive Officer and his office 
shall become'vacant from thc date of acceptance of the same by the 
Governor. 

12. Removal of a member.-The Governor may, for good and 
sufecient reason, remove any member after giving him rn opportunity 
of showing cause against suoh amoval and after oonsddehg the ex- 
planation off wed therefor. 

13. Ofsce and meetings of the Board.-(I) The Board shall main- 
tain its office at such place as the Board may decide. 

0) At the meding of the B&d, the Chairman ar in his absence 
* one of the members far the purpose to be elected at the meeting, shall 

preside. 
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(3) No bush& shall be tmnsaoted at any meeting unless at least 
four members arc prewnt., I 

(4) Every decision of the Bamd shall, except as expressly provided 
by this Act, be by a majority of vvortes, and in case of equality d vortes 
the person preding hall have a second ar casting vote. 

14. Appointment of oflticers and servants of $he Board.-(1) For 
the efficient discharge of the fundipom mdgned to it under this Act, 
the Board may qqmint a Chief Executive Officm and suoh other of3- 
cers and servants as it oonsiders necemary wihh such designations, pay, 
allowances and other remuneration and prereqW4e.s as %he Board 
may deteasliate from time to time : 

Provided that the Chief Exemthe Oficer of .the Board will not 
be less in rank that of a Distriat Magistrate of the Diahict and the 
Chief Accounts 05cer  not less in rank than a Deputy D W r  of 
Accounts. 

(2) The Chairman of the Board, subject to any bye-laws d c  
under this Act, shall have the power to transfer, suspend, remove or 
disanjss any officer or servant of the B a r d  for the b r w h  of k i p h e ,  
for 'carelessness, unfitness, neglect of duty or miwondud of for m y  
other sulBcielut -use : 

Provided that where the officer or the w a n t  is ia Government 
servant, he m y  be revented to his paremt &e or Department in the 
Government. 

15. OlBBcers and servants of the Board to be public servants.- 
The Members, 0fRcefs and senmints of the E h r d  shall, wMe sating 
or purporting to aot in pursuance of the provisions of this Act or any 
byelaws made thereunder be deemed to be public servants within the 
meaning of .section 21 of the State Rmbir Penal Code. 

16. Liability of members.-Every member of *&he Board shall 
be kb le  for the 'loss, waste or mis-application of the Shrine Fund if 
such loss, waste or mk-appli~4~ticm is a direot consequence of his 
wilful act or omisSim while as member and a suit far compensation 
m y  be instituted agtarinst him by the Board. 

I 
17. A l i e n a h  of moveable and immovable property.--(l) No 

jewellery crr o t k  valuable p r m y  of non-perishable nature forming 
part of the Shrine Fund &dl be tmnsferred without , the previous 
sanction of tEe Board. 

I 
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(2) No land or other immovable pr0pmt.y held by the Board 
shaU be aliemkd except by a redutim of the Baatd. 

18. Duties of the Board.-4ubjed to the provisions of this Ad 
and of any bye-laws made thereunder, it W be the duty of the Board. 

(1) to arrange for the proper performance of worship at the 
Shriac ; 

(2) to provide f d t b  far the propor perf-e of wloaship 
by the pilgrims ; e 

(3) to mgke m g t m e n t s  for the safe custody af the fun& 
valuable secusity and jcwollwy and foe tbc preservation of the Shrine 
-; 

(4) Q undwbke for the benefit at and P- 

(a) the constmcticnu of buildings for hei t  a c a m m m  ; 

(b) the comtruotioar d a m k y  work ; and 

(c) the improvement of m e w  of communkatb ; 

(5) to undertake lbhe developmental activities concerning the area 
of the Shine and its surroundings ; 

(6) to make suitable arrangements for the imparting ob religious 
instruotions and gened education ; 

(7) to make providon of medical relief for wmhippcm and 
pilgrims ; 

(8) to m a .  pmvision for the payment d suitable d u m c a t s  
to the damkd staff ; 

(W to do all such thinga a may be hcidmtd and oonduaive to 
the efficient mnagement, maintenance and administration of the 
Shrine a d  the Shhe Fund and the - comvenhce of the piagtims. 

19. Rights of Baridars and other ~ I I S . - - ( ~ )  All rightg d 1 Baridars shall stand extinguished from the date of commencemtnt 
ObthisAat: I 
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Provided that the Governor may appoint a Tribunal which after 
giving personal hearing to the Baridars and the representatives of the 
Board, shall recommend compensati~n to be paid by the Board in lieu 
of extinction of their rights. W e  making its recommendatio~~s to 
the Board, the Tribunal shall have due mgard !to the income which 
the Baridar had been defiving as B0,riciars. The Bostrd shall examine 
the recommendations forwarded to it by the Tribunal md take such 
decision as it may deem appropriate+ The decision of the Board shall 
be ha1 : 

Provided funthcr that where a Baridar sunendem his rgiht to 
compensation and offers himself for employnient to the Board, the 
Board shall cause his suitability for such employment to be adjudged 
and may offer him employmeat in case he is found suitable by the 
Selection Committee to be abpointed for the purpose subject to the 
Baridar giving an undertaking to abide by the administrative and dis- 
ciplinary control of the Board in accordance with the byelaws framed 
by the W d .  

I 
(2) All such employee of the Dharmarth Trust 9s arc engaged 

on any function connected with the Shrine shall, unless they exercise 
an option to the contrary, be deemed b have become the employees 
of the Board on the commencement of this Act and would be subject 
to the administrative and disciplinary control of the Board. Their 
teams and conditions of service shall be regulated by the bye-laws 
framed by the Board which will, as far as practicable, not be inferior 
than the prasent level of remuneration and other terms and conditions 
of their service. 

(3) The shopkeepers and other lease holders, who are the tenants 
of the Dhairmarth Trust, in the area referred to in the Act will be- 
come the tenants of the Board, 

t 

20. Bar to suits or proceedings.-No suit or other proceedings 
shall lie in any court against the Board or its officers for anything 
done or purported to be done in g y d  faith by it under this Act. 

21. Grant to religious institutions.-The Board may make grants 
in favour of any institution for religious spiritual purposes. 

22. Audit and A.nnual Report.-(1) The accounts of the Board 
for the financial year shall be audited annually by the Chartered 
Accountant to be nominated by the B m d .  

I 
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(2) The Board shall annually prepare a repara on the administra- 
tion of the affairs of the Shrine and publish it for information of the 
public. 

I 

23. Arbitration.-If any dispute arises between Dharmarth Trust 
and the Board, the same shall be refenred for arbitration by a person 
to be nominated by the Governor. 

24. Powers to make bye-laws.-The Board may make bye-laws 
not inconsi~entewith this Act, for- 

(a) the entrustment of duties and functions to the Chief Execu- 
tive Officer of thc Board ; 

(b) the manner in which decision of the Board may be taken 
otherwise than at the meetings ; 

(c) the procedure and conduct of business at meetings of the 
h r d  ; 

(d) the delegation of powers of the Board to individual members 
or to Committees ; 

(e) the book5 and accounts to be kept 'at the office of the Board ; 

(f) the custody and investdent of the Shrine Fund ; 

(g) the details to be included in the budget of the Board ; 

(h) the time and place of meetings ; 

(i) the manner in which notice of its meeting shall be given ; 

(j) the preservation of order and the conduct of proceedings at 
meetings 'and rhe powers which !the Chairman may exercise for the 
purpose of enforcing its decision ; 

(k) the manner in which proceedings of the Board shall be re- 
corded and published ; 
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(1) the persons by whom weipts  may be ted for momcys 
p@id to the Board ; 

I, 
1 

(rn) the maintenance of order bide  2he Shnine and rcguWng 
the entry of persons therein ; I 

I (n) the performance of duties provided in'sectbn 19 ; sad 

(0) all other rn~lltte~s expady required or which may be quitad 
fix carrying owt tho punposes of chis Ad. 

25. Repeal.-The Jammu and Kt~&mir Shri Mrda Vaishno Devi 
Shhe Aat, 1986 (Governor's Aot No. X X h  of 198s) la hereby 
repaalad. 




